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e TatETH TaTE WE. HEET-19. T3 A TT 3TE W, Feaqr v T (BT 'HINDUJA HOUSING FINANCE LIMITED W .(HD HINDUJA HOUSING FINANCE LIMITED _ ~ APPENDIX- IV-A [See_pr!wisu t_n rulg 8 (6)] . )
e {Registered Oflice: No. 167-169, 2nd Foor, Anna Salal, Saidapel, Channai-GD0015 | audimuae LT FIA Registered office at 27-A, Developed Indusirial Estale, Guindy, Public Notice For E-Auction Cum Sale {Appendix - IV A} (Rule B(6))
!l HT.[ '{_]il'mﬂ ilﬂM ALM - Wir. Pramod Chand - +91 99303 387590 HOUSING FINAMNCE | Chennai - 600032, Tamil Nadu. E-mail © aucion@hindujahousingfinance.com  Authorised Officer : Mr. Himanshu Singh Mohile No. 9958443500

: : . - : PUBLIC NOTICE OF PHYSICAL POSSESSION OF IMMOVABLE PROPERTY : E-Aucton Sale Matice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assats and Enforcement of Sacurity Interest Act, 2002 (herainalter
HISSLSRRSPEC, e EH.!EI-ﬂ'\’ Qﬁaﬂqw GIRT ST .35 1 |T|:| 1. Mr. Aman Verma (borrower) 2. Mrs, Kumarl Ranju (co-borrower)- 56,01 ranaJi| | referredto as “the Act”} read with proviso to Rule 8{6) of the Security Interest (Enforcement) Rules, 2002 (hereinafter referred to as “the Rules”),

A, 2006 (T -1 ﬁ%ﬂ} & cTEe wd Hefero e g e e |Enclave Delhi India 110056, Private Flat Mo, 5T- 203 Bulit On Property Bearing No. 308 31 Notice is hereby piven to the public in general and in particular to the Borrower(s) and Guarantar(s) that the befow-described immavable property mortgaged/charged to the Secured

& fF o9y FoEaTE I:H':h 'h"u';ﬁ-';ﬁ‘«_ﬁ ﬁ;ﬂﬁ'&"ﬁ MH-BITE e Tl T iunitB &G ) Vilklaga Hastsal Maharani Enclave Vikas Nagar Block 8 Littam Nagar New Delni| Creditor, the possession of which has been taken by the Authorized Officer of Hinduja Housing Finance Limited (Secured Creditor) having its Corporate Office at 167-169, 2nd Floor, |

ﬁﬂFIT WT':I? (.7} ﬁ[‘:é:E.lﬁ HER FE 255 (P) - 13.80 %Eﬁ:'ﬂ? 956 - 1100559, Lan No. DL/DLS/DLSD/ADDOOD005S. Whereasvide Order dated 03.04.2025 Littie Mount, Saidapet, Chennai - 600015 and one of its Branch Offices at Office No-210/211, Second Floor, Dashmesh Plaza, Sector-208, NIT, Faridabad, Haryana-121001, wilibe |

(passed by Chiel Judicial Magistrata, South West District, Dwarka Courts Complex, Defhi | | sold on "Asis Whereis™, "As is Whatis™ and "Whataver there is” basis on the dates mentioned below for realization of the amoant due to the Secured Creditor from the borrowers and

I:F"]I 16.20 Eﬁ"'mr 257 (P)-12.30 59¢0¥, 258 (P)- 17.70 BACAN, 259 the physical possession of the property being All that piece and parcel of *built Up Second| | guarantors. The sale will be done by the Authorized Officer through e-auction platform provided at the website: www. bankeauctions.com

~ 50.86 BFCUN, 260(P)-11.25 BFTR, 261 (P) - 6.25 %Et%‘ﬂr?, 262 :Eg”&ﬁ;ﬂ'}"f’umﬁfﬂﬁrﬁ;pigzsrfl'ﬁ';”% Eﬁﬂg”ﬁe ﬂ'?f%gﬁ'gﬁ;ﬁﬂ?%ﬁg;ﬂgf Date of Inspaction of property: 08/05/2025 & 12/05/2025 14:00 hrs -17:00 hrs | EMD Last Date: 19th May, 2025 Till 17:00 hrs. |

[P}~ 1.70 #2909, 263 (P) - 13.50 2405, 264 (P) - 43 59 dFti g 1400 Sq. Yards Out Of Khasra Mo. 56/3/1, Situated In Village Hastsal, Maharani Enciave,

Date/ Time of E-Auction: 20th May, 2025 11:00 hrs-13:00 hrs. | Bid Increase Amount Rs. 10,000/-

265 (P)—5.10 BTN, ( §a 8- 102.25 werca) H IR amaee o | |vikas Nagar, Block-b, Littam Nagar, New Delhi-110059, Boundaries: East: Entry Flat No. Si-| DL/BDB/BDRP/ADOOOOD527. Demand Notice Date and Amount: | Earnest Money Deposil (EMD) Total Outstanding as On Date
TS (% T ST ST - 2,95 ERrT o Wi 6.0 fifera | (201, Then Road, West: Gther's Flat, North: Unit lo. S1-204, Then Road, South: Raad 15| |8 1. Mr. Purshottam (Borrower) 15/02/2024 And Rs. 13,78,782(- | Rs. 1,76,400/- 15/02/2024 Rs. 13,78,782/-

& Hiayd (Including Crushing and Screening) U9 SR 3 Feet”hasbaentaken over by s Hincuja Housng Finance s, on29.04.2025. 2. Mirs. Rajwati Devi (Co-Borrawer) as on 15/02/2024 Reserve Price: Rs. 17,64,000/- | Dale of Physical Possession : 05/02/2025

'Tu 1. Mr. Ashu (borrower) 2. Mrs. Jyoti (co-borrower) Maharani Enclave, Hastal Gao, Som

Description Of The Immovable Property Secured Asset: A Property/house/plot Area Measuring 70 Sg. Yards Comprised In Khewal/khata No.17/19 Min, Mu No.27, Killa |
AR wie sar-1.0 Pferes e nfead o 2.0 Afemr e ufked | (Bajar Model School, Gall Mo, Utiam Nagar, New Delhi - 110055. LAN No.| No.24, Waka Mau|a Shehatpur, Tehsl & District Faridabad, Haryana

et T3l Tepor IDL-'IJLS.IEILSI]IAMEI}H[I[ME. Whereas vide Order dated 15.02.2025 passed by Shriyal - =
i :*“ﬁr‘gﬁ g e ﬂh'_‘”f it X e 9 mlgm issiid B Aggarwal Chisf Judicial Magistrats South West District Dwarka Gourt. New Dalhi. thaphysicall HR/GGN/FRBO/A000000608 & Demand Notice Date and Amount: | Earnest Money Deposit (EMD) Total Ouistanding as On Date
TS [a520T T € | Sk TN o ey 3 Tt/ s/ [ - nossession of the property being All that piece and parcel of PROPERTY Build Up Third Flogr] | CO/CPC/CPOF/ADOD0006S6 1. Mr. Satish Sharma | 27/09/2023 And Rs. 29,25.537/- Rs. 2,72 380/- 0B/08/2024 Rs. 30,62,743/-
feeafirt, S0 HqaeT & R 8 & s F 30 9w & offe & | | bearing Private Unitho TI-301, With Rool terrace Rights Build On Property Baaring No 30| (Borrower) 2. Mrs. Geeta Satish (Co-Borrower) as on 21.06.2023 Reserve Price: Rs. 27,23,800/- | Dale of Physical Possession : 19/12/2024

TR, BT TATE0T VA HEH, SEATY (F.) & SEied 1 \And 31 {unit -a) With Proportionate Arsa Measuring 50 S.ards (1.8.41.81 Square Meters), . |Land Area Measuring 4 % Marle 136 Sq. Yards, Dut 01 Mu. No.326, Killa No.19/2/2(0-8), 22/2/3(1-3), Mu No.331 Killa No.2/2/2/ (0-13), 3/1/1(1-10), B/2/4(1-10), 13/2(4-

OutiH Total Area 200 Square Yards, DutOfKhasara No 56/3/1 Situated In The AreaOfVillage:  |45), 18/1(2-2) Kita 8 Rakba Tadadi 12 Kanal 14 Marla Ka 27,1524 Bhag Bagdar Rakba 4 ' Marla (136 Sq. Yards) Situated In Palwal, Tehsil And Districi Palwal, Haryana
ﬁl’ﬂ‘lﬁﬂﬂﬁ‘ﬂﬁmﬂﬂ ﬂ‘ltﬂlﬂiﬂi‘llﬁldrh Hlfﬂlﬂ#%mﬁm Hastzal delhl Colony Knownas Maharani Enclave, Vikas Nagarin Block-b, Uttam Magar, New IS i . ol J :

e 09/06/2025, oy W T - AT 11:00 ,-ﬁ;,r FETFF T Dethi- 110053 " hias been taken ovarby M/s Hinduja Housing Finance Ltd, on 30.04.2025. DL/NCU/NOIU/ADDDOOO1011 Demand Notice Date and Amouni:| Earnest Money Deposit (EMD) Total Outstanding as On Dale
: " : : 3 1. Mr. Rakesh Kumar (Deceased) (Borrower) 08/04/2024 And Rs. 66,13.533/- Rs. 7,56,720/- 0B&/04,2024 Rs. 66,13.533/-
ﬁf‘éﬂ?ﬂﬁ:ﬂﬁ ﬁﬁﬁg‘pﬁ fostat - The borrowers in partecular and the public in genaral are hereby cauvtioned not to deal with - -
ﬂ?ﬁ“’ ”'ﬁﬁﬁg fgﬁﬁim“} thadnnrty dnc iy tediin s Wit the mrodierty wil B sibiect toAEm thacos TRV s i 2. Mrs. Neelam (Legal Heir) (Co-Borrower) as on 08/04/2024 Reserve Price: Rs. 75,67,200/- | Dale of Physical Possession : 25/02/2025
ARG (2.07.) ¥ e l GTE‘ . AfEfEpe, 14 ﬁ**’“‘ " |Housing Financeltd. S0/- Authonsed Officer- | | Residential Plot No.407-p, Area Measuring 60 Sq. Yards, Situated At Surya Nagar, Phase-ii, Residential Scheme, Sec-91, Faridabad, Haryana-121013
2006 (T=1- mi”ﬁﬂ}a’? R eiea | o e | Ta B gMPC | |Date:03/05/2025 Place: Delhi Hinduja Housing Finance Limited DL/DKH/OKHL/ADDDDD193 Demand Notice Date and Amount: | Earnest Money Deposit (EMD) Total Outstanding as On Date
LAET ﬁﬂ’ré aarau*mﬁ I feel O St W aen Ht3E (W 4 1. Mr. Liyakat Ali {Borrower) 15/02/2024 And Rs. 39,80,530/- Rs. 3,46,050/- 18/07/2024 Rs. 40,90,250/-
ﬂ?r':ﬂj, STIRECY, T SE, U iEw, 8+ 0d Wora | i AsTer, W FORM A 2. Mrs. Mehjabeen (Co-Borrower) as on 10,07.2023 Reserve Price; Rs. 34,60.500/- | Dale of Physical Possession : 20/03/2025
7 912, 7L fawa): @ﬁﬁgﬂ ST e, AU waE, el ate, SEee- PUBLIC ANNOUNCEMENT Residential Flul."huus_n."qﬂ}pﬂmr Area Measuring 100 Sq. Yards, Out Of Khasra I'i!u- No.46, Killa No.12/5, Situated In Mauja: Uncha Gaon {adarsh l'ul_igar]n Subedar Colony, |
19, 74T T W TR, VIR, FRaT T ARV, Foret - {Under Regulation B of the Insolvency.and Bankruptcy Board of indla Tehsil Ballabhgarh, District Faridabad, Haryana. Bounded By: East: Fmpe.ﬂyﬂiﬁhw Kumar West: Rasta 20 Ft North: Hglﬂﬂ‘iﬂ Ft South: Fmg_uﬂgl]tﬂmh_ala
; EEIIFT y {Insolvency Resolution Process for Corporate Persons) Regulations, 2016) GR/SOH/RAJI/ADDODODOT3 Demand Notice Date and Amount: | Earnest Money Deposil (EMD) Total Qutstanding as On Date
TR RifeTT T A, 7 | Tt R o T, -
5 1. Mr. Chander Pal (Borrower) 13.07.2023 And Rs. 16,68,850/- Rs. 2,30,850/- 08/08/2024 Rs. 17,95,7T06/
RV, Frlerss J e BICSHIY, a7, TNaTS, e, T, HEEFES{EHAEE:;?SIT c?rfnTNHSE;:HFEEE;LULﬁnEED 2. Mrs. Pinki (Co-Borrower) as on 11.07.2023 Reserve Price: Rs. 23,08,500/- | Date of Physical Possession : 28/04/2025
BT, TR, fiet- AR, d6ta e B e ae | | A Property Area Measuring 120 5q. Yards Comprises In Khasra No. 165, Killa No.6/1/1(5-7), 5 Kanal 7 Maria Share 4/107 |.e. Tatal Land Is 4 Marla, Waka Mauja Palwal
e, R, R - AT e e, B gafeRe e .! " RELEVANT PARTICULARS R (samshabad), Tehsil & District Palwal, Haryana-121102. Bounded By: East: Rasta 111t Wide West: Vacant Plot North: House OF Sher Singh South: House Of Vidya
e, e e, e i, YaeR- 19, 7E1 QA se A, TR i | | ! g::;*ﬂ;inizﬁz::; n”ji’rw = Real Tach Lonstructions Privale Limited Muode Of Payment :- All payment shall be made by demand drall in favour of Hinduja Housing Finance Limited payable at Delhi,

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Hinduja Housing Finance Limited nor the
Service Provider will be responsibile for any lapsesdailure {Internet failure, Power failure, elc.) on the part of the bidder in such cases. In order io ward off such contingent

TEEE | I - deblor

E?H'HTIEE WWW i x;hls: TE ,L,-I,':Zi;u"::,.:z TE?::EDTEEU TR St Expl siluation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power supply and whatever else required so that they are able to
Ta1 TG Hed T, TR (T, ) | & |Coporsie Herlly Hu. T Ormied 9530 DLA005F TC 40361 clreumyent such situation and are able to participate in the auction successfully.
L iahifty idenfification No. of comporats TERMS & CONDITIONS OF DNLINE E- AUCTION SALE: - 1. The Property is being sobd on “As is Whereis™, “As is Whatis”, "Whatever there is” and Without Recourse” basis. As such
. datitar ' sala Is without any kind of warranties & Indemnities. 2. Particulars of tha property/assats (viz, extent & measuramants specifiedin the E-Auction Sala Notice has been stated to the best |
SAM Branch Mumbai, SAM -hurai, 5 Aitiross of e rocsterod ofios o | isgistered 5ifes < D-27 Defercs Gl of the information of the Secured Creditor and Secured Creditor shall not be answerable for any error, mis-statement or omission. Actual extant & dimensions may differ. 3. E-Auction
Indian Bank Mital Chambers, 7ih Flacr, 73, b et olos ,_.5‘:”'.' P ScEEm Daihi. New Dédhi Dalhi. India ”,JDL Sake Motica issued by the Secured Creditor IS an Invitation 1o the general public to submit thedr bids and the same does not constitute and will not be deemed 1o constifute any
N—— . Nariman Point Mumbai 40002 pdehrnf Pt n Princioal offics - Termace gt 3™ Floor Fiol cormmitment or any representation on the part of the Secured Creditor. Inferested bidders are advised to peruse the fitle deeds with the Secured Creditor and to conduct own
E-mail: 53t 6indianbank.coin Mo T I'T;II_U Werrdkimee Jaypies Pléza Sec -dl independent enquiries,due diligence about the title & presant condition of the property,'assets and claims/dues affecting the property before submission of bids, 4. Auction/bidding

APPENDIX- IV-A" [Ses proviso to rule 8 {8)] NSET Dwarka South West Delhl. New Dedhi shall only be through “onling electronic madea™ through the website: auction@hindujahousingfinance. com and hips.Awww bankeauctions.comy Or Auction provided by the service
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES D;aﬁi..l.n:li 2 110078 : ol pravider C1 India PYT LTD, whao shall arrange & coordinate the entire process of auction through the e-auction platform. 5. The bidders may participate in e-auction for bidding from

E-auction Sale Notice for Sale of Immovable Assets under the Securitization and| |[5— FRONAICY Commentamant Datm I |58.04 2005 | 6. {1 dals on vhich The orer i their place of choice: Internet connectivity shall have to be ensured by bidder himsell. Secured Greditor/service provider shall not be held responsible for the internet connactivity,

Reconstruction of Financial Assets and Enforcament of Security Interest Act, 2002 read b ol consaril debioe passed by the Honble NCLT New Deli, netwnark probdems, own system crash, powerfailure eic, &. For defails, halp, procedure and onBine bidding on e-suction prospective bidders may comtact the Service Provider C1 INDIA
with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules 2002, Soccial Banch, (Crdar Recaivad On PVTLTD. 605A, Add: G1 INDIA PVTLTD. 3rd Foor, Plot MoB8 sector-44, Gurgaon, Haryana-122003. (Contact Person: Mithalesh Kumar, Phone No. 7080804466, Email
Notice is beraby given b the pubie in genera and in particular o the Bomower |s) and Guarantor pecial Banch, {rder Recerrs delhicetindia.com . Suppor: Mobiie Mumber-7291981124/112571126). 7. For participating In the e-auction sale the intending bidders should register their name at
(5} that the below descrbed immavabie property morigaged/charged to tha Sacured Creditor, the | | . 011.05.2025) hiips:/www bankeauctions. com/ and auction@hindujahousingfinance.com wall In advance and shall get the user id and password. Intending biddars are advised to change only the
ETZ‘J': d‘fﬂéﬂ:?:;ﬁﬁmtg :T:E;;iﬂﬁ”ﬁli‘:" ht‘g'rg‘.i “'gﬁgﬁﬁﬁaﬂ?f’gﬁ’ Elﬂ_l'fl'r‘: E;’Lk:ﬁs;'-*"'! I [ Fﬂ;‘::':d 1:;1?1;”5;?@:;% 28.10.2025 password immediately upon recefving it from the service provider. 8. For participating in e-auction, intending bidders have to deposit a refundable Eamest Money Deposit (EMD) i.e.
' lingl il o fapiabuadog 3 L, 10% OF RESERVE PRICE (as mentioned above) shall be payable by intarested bidders through Demand Draft in favor of * Hinduja Housing Fnance Limited. 9. The intending bidders
ﬂmnglﬂzhiﬂaﬁj’ﬁnﬁtﬂﬁrz :Eéﬁﬁlﬁ.?ﬂémﬁfaﬁamﬁ éﬁ;}mﬂgﬁfgzz HE r‘:ﬂm:e;n.d ﬁ:ﬁﬁ";'ﬁ?;@”m E‘;ﬂtg‘ﬁ Hh:'“ should suEE‘rlDut the dully' é"ém in E;d Form tfnnﬁilat a'n'ﬂflﬂhFE gg rhtl;gl:.-'.-‘It'l-'ww.hankeallJctiluzlns_BEm-' and nunﬁgnf@hﬁ::-dléjggngsinlgzl!inangg.cc-%'n-lalgnq with;ha Demaal:l D{r?ft re?‘n'rrnt?}nﬁcﬁe
o ' i CY PRCABSSIONE il SHAEON M. towards Ira sealed cover addressed 1o the Authorized Officer al Hinduja Housing Finance Limited, at Oftice Mo- nd Floor, Pockel-1, Sectar-25, Rohind, New Deiti-11
ﬁﬁmuﬂﬂﬂ g:eﬁiif W loacclan Sk RN L St Socliic o bt s Intesim regolun professional IBBUIPA-002/IP-NOCO10/2015-17110014 10. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale in the Loan Account Number (as mentioned above) for the property (as mentioned above).
1. Mis. White thm Creatlon, Prop. Mr. Anshul Ahuja, Shap Ma.80, While Rose Creation 8. ::;d::m :I:-? ;E;r;; n.;rlﬂi TE'EL',?; L Elgi Eﬂ?ﬁ;ﬁiﬂﬁ”mﬁfﬁjh. gg._er h%:dn-ry ﬁrll1r§lafﬁt um% of submission of I::des -.n&ltll': EMD, ﬁp1g%rhazn5ﬂi}ma§r%hall Exdar;:uned .l:‘lw}!:?éif.hranai-.r;:cr by hthl anE E?ndh'mllﬁl:'ll? L[_erttfﬂ;ilﬁ n:ﬂile ?ﬁla"ﬂfid [iulldders é:r;rljlcr nahwfd gu-:th:d
Graund Floor, C1TIMall Link Road, Andhari (West), Mumbai-4D0053 - L d Y iaknn, Sout | ir bids over and above the reserve price and paid the specifie with the Secured Creditor e service provider C1 India o enable them o allow only those bidders to
2. Ws. White Rose Creation, Prop. Mr. Anshul Ahuja, White Rose Creation, E-43, Industrial with the Board Defi, 110048 participate In the onlne inter-se bidding auction proceadings atthe date and ime mentioned in E-Auction Sale Notice. 11, Inter-se bidding among the Gualified bidders shall start from I
Area, Panipal, Haryana-132103 ; | E-rnall- [pgrankajkhanani@gmall. com tie highest bid quoded by the qualified bidders. During the process of inter-s& bidding, there will be unfimited extension of "10" minutes each, i.2. the end time of e- auction shall be |
3. gﬁtﬁﬂxﬂnﬂlﬁ; éﬂﬂﬁéﬁﬁgg?ﬁ fll_:!ﬂﬁﬂ?&&aﬂmﬂﬂg Mo.TA, Versava Fortune 10. |Address and a-mail to ba used for K-37/A. Basamend, Kadash Colony, Near automatically extendad by 10 Minutes each tima if bid is mada within 10 minutes from the kast extension, 12, Beds once made shall not be cancelled or withdrawn, All bids mada from |
y AT LA, : i . caraspondence with 1he inberim Kailash Colomy Metro Statian, South Delhi, the user id given 1o bidder will be deemed to have been made by him atone. 13. iImmediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of |
4 g&m‘mh"lg';‘;ﬁ.ﬁ:‘éﬂ;?ﬂ“gg&f‘:fﬁ_‘?ﬁ”ﬁgﬁ E‘ﬁ""‘-'ﬂ- Behind Ward o 1% r.;-&:hiﬁnn orofessional Dehi, 1u:||:ulg]f hid quute-ughy him by E-Mail both fo the Authorized Officer |:|r::I his mail id parmed, chand%mdumnuusmgfmanrﬁ ::Sm and IhE Eer'ulcngFmvldﬂrfﬂ-r gatting declared as SIJI:EESSI’IJII
5. Mr. Ansh&'la AhuiaJ[Enm:lnﬁ'ar.lMurt;wagn ﬁm% IT::: 762 Wand No.19. Befiind Arya Samaj| | E-mail- tirpraaitechconstrucions@omail.com bidder in the E-Aucton Sale praceedings. 14. The successiul bidder shall immediately i.e. on the same day or not later than next working day, as the case may be, pay a deposit u!
i el gl R ] . | [11. [Last dete for submission of claims 15.05,2025 twenty fve per cent, of the amount of the sale price, which is inclusive of samest money deposited, It any, to the Authorized Officer conducting the sale, The balance amount ni|
The specific details of the property intended to be brought ta sale through e-suction mode are 12 |Classes of craditors, If any, under Feal Eskate Alalteas purchase price payable shall be on or before fifteenth day of confirmation of sale of the immovable property. 15. In case of default in payment of above stipulated amounts by the
erurmnerzted below clause (b of sub-section (GA) of successfel bidden‘auction purchaserwithin the stipulated time, the salg will be cancelled and the amount alréady paid (including EMD) will be forfeited and the properfy will De again |:|u1
Detailed Description of the Property saction 21, astertained by the intarim to sale. 16, At the request of the seccesstul bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount. 17. | .
_ : —- _ | ressiution professional The Successiul Bidder shali pay applicable TDS {out of Sale proceeds) and submit TDS certificate to the Authorised officer. 18. Municipal/Panchayat Taxes, Electricity dues {if any) and | I
Equitsble Morigage of ShopProperty measuring 162 sq.yard being 162647 share out of 73, |Names of Wscivency Professmnals |1.Maya Gurra any other authorities dues (if any) has o be paid by the successtul bidder before issuance of the sale certificals. Bids shall be mads taking inlo consideration of i the statutory dues |
ShopPropery bearing No,1133-1135 meesurng 647 sq.vard situsted &t Ward Mo.7, behind Dinlanrrloy e S i Lol pertaining to the property. 19, Saie Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price/bid amount and |

Raitway Road Devilal Complex Lane, Panipal Haryana-132103 owned by Shd Anshul Ahuia,
O or lowards EastBy Propedty of Kaslun Lal On or lowards West: By Part of Propary
Mo 11331135, Oavor lowards North: By Property of Kisan Purmg Store, On o lowards South: I

furnishing the necessasy proof in respect of payment of all taxes/charges. 20, Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges

R gentative of o njender Pal C ¢l : 3 3 ! d X : S
EERNC O st |iaendon Fal o shall be bome by the aection purchaser. 21. The Authorized officer may postpone/cancel the E-Auction Sale proceedings without assigning any reason whaisoever. In case the E- i
I

i Thres names [ar each class)

Auction Sake schaduled is postponed 1o a later data befare 15 days from the scheduled date of sale, it will ba displayed on the website of the service provider, 22. Tha decision of tha

- 14 |(g) Relevant Forms and (2] Details of relevant forms avadable at Web : SR ot ; ; . : . e .
By Foad, Area 1458 sq fL[162 2q. vard) it} Detels of suthorizad link: ftpea A Tbt, Aovei Alcownaadaens; b Authorized Dfficer is final. binding and unguesticnable. 23. Al bidders who submitted the Bids, shall be deemed 1o awe rezd and undarstood the terms and conditions of the E-Auction |

Increm . : . : TG , Salke and ba bound by them, 24, For lurther details and queries, please contac! Authorized Officer, Mr. Sunil Verma Mobile No. 8397872200 & Mr. Himanshu Singh Mobile No. |
Reserve Price EMDAmount | B9 ﬁmun:"“‘ Praperty 10 No. reprasealaias are vadabie:al: ﬂ;;ﬁ%g:*i;ﬁgﬁ:gﬁ"ST?n”E;‘;‘*' 8958443500 at branch office at Hinduja Housing Finance Limited, at Oifice No-210/211, Second Floor, Dashmesh Plaza, Sector-208, NIT, Faridabad, Haryana-121001. 25. |
¥ il ! This Is also 30 (Thirty) days' nofice to the BorrowearMortgagor Guarantors In case of 151 E-Auction & 15 Days notice in 2nd E-avction of the above sald 10an aceount purstan to ruls |

Rs. 174.40 Lakhs | Rs. 17.44 Lakhs Rs. 1,00,000- IDIB30231370566 s Lickhi, 110048 B{E) of Security Interest {Enforcement) Rules 2002, about hodding of auction sale on the above-mentioned date/place |
. . p i y : | Wotica = hereby given thal the Mational Comosmy Law Trbunal, Mew Dalhi has ordered the - - . ;
Inspection date 14.05.2025 | PRIVATE LIMITED an 2804 2025 Order recaivedan {105 2025,
Interasiad badder may apply bid for whole kof or any propery indevidualty as per Resane Price | The credilors of REAL TECH CONSTRUCTIONS PREVATE LIMITED, ans hareby called upon fo submil
lixed above, | thesr ciaims with prood on o bafone 15052025 1o he inleim resokilion prafessicnal ab the addrass
Biddiers are advisad 1o visit the websde [https:weww.baanknet.com] of cur e auchon sarvica | menticned agamnst entry No. 10 ; 5 4 e — -
providar PSE Alliance Put, Lid, [""|:IEI'|III-I|EIH|B in onlina hid. Far TB._hr_.i_',]al Assistanca Pleass call :: The Enancial oreditars shall submis thair deims with proaf by electronic meaans oriy. All alhar cradilon r. HD FINANCIAL Eﬂiﬁfﬂ;ﬁﬁhﬂmi 2nd Floor, Law Garden Road, Navrangpura, E-AUCTION SALE NOTICE UNDER
§294220220. For Registration status and for EMD status please email fo | | maysubmilihe dams with proafin parson, by pastar by ebcinanic means. L SRR | Brcnch Office: Hib Fiancal Services Limited. Khasrs Mo, 47 Ocoosile SARFAFESI ACT. 2002
EHFFM hﬂﬂﬂhﬂﬂﬁﬁpihaﬂlﬂ-ﬂﬁ AT, | A Ninangial cradbon belongng 0 a diss & Bsled agans] the ety Mo, 12 shall indicabe it choe al = E'JﬁREWEGI'{II'I-'I'ﬂ lEI.II‘.I-HI.a Mear Dilord Sﬁﬁﬂ;{ll '..l'llluae’-pur M i:."-&l'l'lll 11%.; ?
For proparty details and pholograph of the praperty and auction larms and condibans pleasa ian’ﬂr!ﬂEEl‘. regprasendative from amang the Ihees inscivency profassianas lated against antry Noo13 i Fram the trusted family of HOFC Gark - S — -
visit: hittps:iiwww.baanknet.com and for clanfications related o thes ponal, please contact P38 | | actas authonsed representative of the dass [specify dass] in Fom CA. The Undersigned As Authorzed Officar OFf Hdb Financial Services Limsed Hag Taken Over Possession OF The Following Property Pursugnt To The Modice ssued Uis 13(2) Of The Secuntisation
Afiiance Pyt Lid, Condect Mo B291 220220 | Submission af false or miskading proofs of dam shall atirac penaities And Reconstruction Of The Financial Assets And Enforcarrant O Security Intarest Act 2002 In The Following Loan Accounts With A Right To Sell The Sarme On "as Is Where s Basis™ And “as |¢
Bidders are advised 10 use Property 1D Number mentioned above whie searching for the Narne: Panka) Khetan What Is Basis® For Realization Of Company’s Duas.
properyin the website with hitps:'www.baanknet.com l Interim Resolution Professional in the Matter of Real Tech Constructions (P) Ltd. — . . P _ _ 2 Tine O Eofloct
S| | pate: 02.05.2025 Registration No.: IBBUIPA-ODZ/IP-NDDO10/2016-17/10014 1. Borrowerls & Guarantor/s Name & Address Description Of The Property | E:Ttm";gI:m";:':i';"mmn 1. Reserve Prica
Place ; Mumbal _ Authorised Officer [ | g o pejhi E-mail: cirprealtechconstructions@gmait.com 2. Total Due+ Interest From 53_ Date & Time Of The Property Inspection | 2 EMd Of The Property
Lo b Yash Enterprises Hanumanpurl Hel Aligarh-202001 | SCHEDULE OF THE SECURITIES | - All thal piece and | 1) E-AUCTION DATE: 20.05.2025 -10|Reserve Price (ININR):
Uttar Pradesh Also Al AHousa No. 19011 C Area 26,4 Sq M | pareei of land conteining house ares 58,1 3q. Meters pariof | 3p aM to 5.PM  WITH UNLIMITED[RS. 2994641)- (Rupees
mS1E1 alah ‘q punjob nationol bank UNDELIVERED Part Of Khasta No. 361 Siuated At Vilage Gambhirpura | Khasra No. 361 siluatad al Vilage Gambhepura pargana & | pyrey ey o s MINUTES Twenty Nine Lakhs Ninety
sird wmr wrle | Ehum rrmrive pos e ELANR w1 DEMAND "nTI CE Pargara & Tahsll Koil Aigaf-202001 Jtendra Kumar d';':':é ?E%??E%tﬁ'?ﬂ:g;;u?:da;nmgq? ??Ear'?u& ?Egg 2) LAST DATE OF SUBMISSION OF Four 1Fh pusand SIII M
@ Circle office : Ramganga Vihar, Kanth Road, Moradabad m’r‘grm"?*’anﬁ:ﬂmﬁg'“ﬂﬂh{;gﬁﬁnjﬂ'} ﬁ:ﬁﬁ'&;i‘fﬂﬂl page 1. 3951414 Serial No. 3776 rexecuted by S Jtendra | EMDWITH KYC 19.05.2025 - R T S
remma S0 Sh ] erma and Smt. Dal
HnﬂcE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION Aga 202001 \Niar Plodoah’ ersia HoamasVour | Lmar Volrua S it v Nesaan Ve and S Dy L S W——
T"f = Chandra Megar Kali Day Foad Gambhie Pura Aigarh-| under- East-House of Sri Wetragal, West-House of Sn ! 464/ TR IT
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTERESTS ACT-2002 20200 Utar Pragesh Jiendra Kumar Verma L N Venma | Rajendra Kr Verna & Others, North-Road, South House of | 17.05.2025 ~12:00PMTO&:00PMIST |18 I94BLE [Fupee? T
Heraby this is to inform that under named borrowers/guarantors have not repaid principal and interest thereon of the loan, Therelora the loan Chandra Magar Kall Dah Road Aligarh-202001 Uttar | Sn Balrmukand. Thousand. Four Hurided
declares NPA. A notice under Section 13(2} of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Pradesh Dally Yerma L M Verma Chandra Nagar Kali Dah | SCHEDULE OF THE SECURITIES Il - All that plece and Sixty Four Ordy) '
Act 2002 was issued at last known address, which was returned undeliveredirefused. Therefore again we inform to under namad Road Aligarh-202001 Utlar Pradesh Doy Vierma Gali No.4 | parcel of land containng FIUES Afe 25.4 5. Meters part :
borrowers/guarantors by this public notice that to pay the loan amount due including Interest and other expenses as mentioned in this notice Hanumanpst Koil ligarh-202001 Uttar Pradesh Efﬁﬁﬁﬁi%iﬁﬂg;ﬁg:&mﬁiﬁ;ﬂg&ﬂgﬁzﬁzg:
within 60 days from the date of publication of the notice otherwise bank will be bound to take action under 13(4) of the SARFAESIACT 2002. Loan Account No. : T440732,14992195 2792624 Sade Dead dated 23092009 registered at Book No. 1 Zild
We invite your attention to the provisions of sub-section (8) of Section 13 of the SARFAESI Act which speaks about the time available to the Rs. 2478452/ (Rupees Twenly Four Lakhs Seventy | N, 9785 Page No, 21/38 Serial Mo, 5797 executed by Smi
Barrower/ Guarantor's to redeem the secured assels. Elfﬂ T?:E;W: F{ﬂ"ill"““"'d"ﬁ” Ellﬂ*}ﬁ' Two ":'l_':ll'] “'1‘1" Sadhna Varma in Favor 7 Sd Jitendra Kumar Verma Si0
= L, and fulure contractual nderest UH achual | S Laxmi Marayan Verma and Smit, Dedyy Verma W0 Sn
Sr.| Name and address of the Borrower/ Description of the A?"ﬂéﬁrﬁfﬂnj:zlzﬁﬂﬁﬂgﬁ:d realization together with incidentsl-expanses, cost and | Jitendra Kr. Verma. Bounded as- East House of Sn
No| MortgagoriGuarantoriBranch Name Mortgaged Properties in the notice uls 13{2) chargaselc Netapal, West: Rasta 15 Feel, Norh- Road, Soutr
: . : ; orlgagor
1 gmt‘-tsa:i? 5:3"'“3 “'IrUBLH*H Sh. ﬂr; Reside HIEEII Property Situated at _MD!‘I.'-‘:IIIEI - Bank Colony, (Shahpur Tigri}, 19'“'2225- The intanding biddears ans advised to visit the Branch and the properfies put up on Auctian, and obiain necessary information regarding changes, encumbrances. The purchaser shall make his own
rakash S RETLA (Borrower & |Ward No: 1, Bearing I'-ihellsra No: 492 (Part), Approach Link Lane, Royal Rs. 20,23,751/- enquiry and ascertain the addilional charges, encumbrances and any third party inferests and satisfy himsetiherselfiitself in all aspects thereto, Al statutory dues like property taxes, eleciricity
Meortgagor) At Khushalpur, Opposite | Academy School, Opposite House of Smi. Durga Devi, Moradabad, (UP), as on 07.04,2025 dues and any other dues, if any, attached to the property should be asceriained and pald by the successful bidderlsiprospective purchasen's) The bidder(s)prospective purchasens) are
Usha Tower, Moradabad, (UP) Smt. | Area 150.00 sq. mirs., (In the name of Smi. Sarla Sharma & Smt. Preeti with future intt, requested, in their own interest, fo satisfy himseffhersetiitsed with regard to the above and the other relevant details pertaning o fhe above menticned propertyProperties, before submitting the
;f eeti EhHT‘rﬂ wio Sh. ﬂhhi"ﬂt: Sharma), Registered in Bahi No: 1, Serial No: 10271, Dated 01.10.2014.| & Other Charges F;ds- & Comtions of Onine TenderAuct
harma (Co-Borrower ; « Pt ; . arms & Conditions of Online Te on
Mortgagor) Al Khushalpur, Opposite Euunde# e Hl.'!l";hl. Frw;te F:‘::DJ_[ poniE (o ouan) ?i:ll.lﬂ'l. iasta % (1) Theauction sate shall be "online e-auchon” bidding throwgh websie hitps-Mwenw bankeawpslions.com! an the datas as mantionsd in the fable above with Unlimied Exfension of § Minutes
Usha Tower, Moradabad, (UP) Meter Wide East. Private Plot No: 23 (Now House) West: Rasta 4 Meter {2) The intesested bidders shall submit iheir EMD theough Web Portat hifns:/bwww bankeauctions.comi _(the user |0 & Password can be chtained free of cost by registening name with
Branch: K arnth Road. M E'I e LS Wide hlps i bankeauctions.com! ) through Login (D& Password, The EMD shal be payable through NEFT in the account mentioned above. After Regisération (One Time) by the bidderin the Web
: r : Partal, the infending bidden’ purchaser (s reguired 1o gel the copies of the following documents uploadad in the Web Partal before the Last Date & Time of subméssion of the Bid Documents vz ()
2 |Miss Arti Thakur D/o Sh. Narendra | 1- Residential Flat No. A-204, Ist Floor Tower Mo.- A, Akash Greens, 19.04.2025 Cogy of the NEFTIRTGS Challan or Demand Draft; il Copy of PAN Card; iii) Proof of Identficationd Address Praal (KYC) viz. seff-atlested copy of Voter 1D Card' Driving Licensaf Passpart e
Thakur (Borrower! Mortgago r:| At: | Harthala Ehetmali, Moradabad (UP) Area- 43,89 Sg mir Rggigmrgd i Bahi Re. 22 16.028/- without which the Bid is hable Iobe rejécied. UPLOADING SCANNED COPY OF ANNEXLIRE-I & (Il {can be downloaded from the Web Portal: hilpsifwww bankeauchons.com) AFTER DULY
H ¥ a

FILLED P & SIGNING ESALSD REQUIRED, The mferasted bidders who require assistance in creating Login 1D & Pessward, uploading deda, submitling Bid Documents, Training' Demanstration

Opp. Photon Hospital, Plot No. | No. 01, Ziid No 14521, Pages 289-302, Serial No.8685, Dated 11.07.2023|  as on 31.03,2025 o Onine Inter-s2 Bidding st may contact Mis. C1 India Pyt Lid, Piot No. 68 ,3rd Floor, Sectr-44, Gurgann- 122003, Haryana, E-mai ID Vinod Chauhan defifictindia,com 9813887931 and

S07/508, Aarush Green Society, |(In the name of Miss Arli Thakur d/o Sh. Narendra Singh) Bounded by: with fulure inlt. for any propery refated guery may contact Authorised Officer MR, Vikas Anand; Mobile No: 5711010384, e-mall ID : vikas.anandf@hdbfs.com, and MR. Vishal Ritpurkar; Mobile No:
Moradaad (UP) North By : Flat No. A-Z05 South By: Flal No, A-203 East By :Couridor & Other Charges S83367 1006, e-mall ID: vishal ntpurkarfhdbls com  dunng e warking howrs from Monday b Saburday 3. Tha inlendng purchazerbidder is required lo submil amownt of the Earnas! Money
Branch: Amroha Gate, Moradabad West By : Open Depasit (EMD) by way of Demand Drafl/PAY CRDER drawn on any natonabzed or schadusd Commenzal Bank infavorof " HOB AINANCIAL SERVICES LIMITED™ payable AT PARMew Delhi

or NEFT/RTGS in the account of "HDBFS GENERAL COLLNS"; Account No 00210310002743; IFSC Code- HOFCH0O0021; MICR CODE: MICR500240002; Branch: LAKDIKAPUL,
HYDERABAD; on o before date and time mientionad above (Pleaga refer to the details mentioned in table above) and regestar thelrname a1 htlps:liwww barkeauctions. comd and gel user ID and
password frae of costand gel training on e-Auchon from the senace provider, Afler their Repistration on the wet-gite, the ntending puschasanbidder |2 reguired togel fe copres of the foliowing
MISHKA EXIM LIMITED dacumants uploaded (1. Capy af thie NEFTIRTGS chalian/DD copy! Pay ceder; 2.000y of PAN card and 3.Copy of proal of addrass [Passpart, Driving Licenga, Violer's |-Cand o Aadhar Cand,

Raticn Card, Elactncily BEl, Tefaphone Bill, Regestared Leave Licensa Agresment]} on the websile bafore or by the last dala of submission of the EMOs) as mentionad in the tabla abave and also
CIN L51909DL2014PLC270810 subiméd hardoopy thareod al the Branch menbioned herginabove, (4) Bid musi be accompanied with EMD [Equivalent ta 10% of ihe Reserve Price} by way of Demand Draft! Pay orderin favouraf *

Date - 02.05.2025, Place - Moradabad Authorized Officer, Punjab National Bank

Rgd. Off. F-14, First Floor, Cross River Mall, CBD Ground, Shahdara New Delhi-110032, email : mishkaexim @gmail.com HDB FINANCIAL SERVICES LIMITED" payable AT PAR/ New Dethi or NEFT/RTGS in the account of "HDBFS GENERAL COLLNS"; Aceount Ne 00210310002748; IFSC Code-
Extract of Audited Financial Results for the Quarter and Year Ended 31st March, 2025 HOFCO000021; MICR CODE: MICR500240002; Branch: LAKDIKAPUL, HYDERABAD; on of before dale and lime mentioned abeve. [5) Bids that are nol led up or Bids rcaived bayond last
(Rs. In Lakhs, except per share data) daba will ba considarad as irvalid Bid and ghall be summanly rajected. Mo intarest shall ba paid on the EMD. Onca the bid is submitted by the Bidser, same cannol b2 withdrawn, If the Biddes does

- - nat parficipate in the bid pracess, EMD deposited by ihe Bidder shall be forfeiled withoul furthar racaurse. Howaver, EMD daposited by the unsuccesshul bidder shall be refunded withaut inferast,
Sl. Particulars Standalone Consolidated (6] The bid price to be submeted shall be above the Reserve Price slongwith increment value of Rs. 10,000/ [Rupees Ten Thausand only) and the bidder shall further imgrive their afferin multiple
No. Quarter Ended Year Ended Quarter Ended | Quarter Ended Year Ended Quarter Ended of R, 10,000 {(Rupees Ten Thowsand only), The property shall not be sokd below the Beserve Price et by the Authorized Officer|T) The successful bidder is required to'deposit 25% of the sale
31.03.2025 31.03.2025 31.03.2024 31.03.2025 31.03.2025 31.03.2024 prica {inclusive of EMD] rmemediately but not later than nest working day by Demand Draft draiwn i favour of of * HDB FINANCIAL SERVICES LIMITED" payable AT PAR/ NEW DELHI or
; : ; ; : ; MEFT/RTGS in the actount of "HDBFS GEMERAL COLLMS"; Account Mo 00210310002748; IFSC Code- HOFCOO0D021; MICR CODE: MICRSD0240002; Branch: LAKDIKAPUL,
) (Audited) (Audited) (Audited) i (Audited) (Audited) (Audited) HYDERABAD and the betance amount of sale price shal be paad by the successhul bidderwithin 15 days from the dmpﬁfmnﬁmahnn of sale by the & '-.-{HTWT‘I':.' The EMD a5 well as Sale Price paid
1| Total Income from operations 158.04 497.42 311.84 | 158.05 503.84 333.36 by the interested bidders shall camy no interest, The depositof EMD ar 10% of sale price, whasever may be e case shaf be forfeited by the Company, ifthe successful bidder fais toadhers 1o terms
2 | NetProfit/(Loss) from ordinary activities after finance 19.35 42,50 47.30 i 17.42 44.70 44.29 of sale or cormenits any cefault. (8] On compEance of berms of Sale, Authorised officer shall [ssee *Safe Certificate” in favour of highest biddes, AR the experses refatad to stamp duly, registration
costs but before Exceptional ltems chames, conveyance, TDS e, 1o be borne by the purchaser. (8} Company doas nod Lake any responsibilily o procure permission / NOC from any autharily or undarany oiher law in farce in respect
- . = =} — - - - - of propery offered orany other dues i.e. oulstanding waten'sleclricity dues, property fax or other charges, if any, (18) The successhul bidder shall bear &l expenses inchiding pending dues of any
3 | NetProfit/(Loss) Before Tax (after exceptional items 19.35 42.50 47.30 17.42 44.70 44.29 Development Authority, if any/ taxes! ufiity bils ete. o the Municipal Corparetion ar any olher authority! agency and fees payable for stamp duty /regisration faes etc, for registraticn of the Sale
and/or extraordinary items) i Cetificate. (11) The Authorsed Officer reserees the absolube right and discretion fo accept or refect any or all the offers/bids or adjournicancel the sale without asskgning any reasan o modfy any
4 | NetProfit/(Loss) afterTax (after exceptional items 1473 31.39 3466 [ 1237 3354 3119 [erms of sale withaut any prior notica. The smmovable properly shall be sokd (o the highest bidder, Howeser, the Aulthonsed Officer reserves he absoluse discretion Lo allow intar-se bidding, if

deamed necassany. (12) Ta the bast of its knowledga and infeemaban, the Company & not awans of am' ancembrances an he progady 1o be sold excapt al the Company. Howswar, Inlareslad

and/or extraordinary items) bidders should make their own assessmendt of the property o their satisfaction. The Gompany does not in any way guaranies or makes any represantation with regard ba.ihe fitnass!litie of the

5 | Total Comprehensive Income/(Loss) for the period 14.74 35.72 34.66 12.37 4211 31.12 aforesaid property. For any other information, the Autharised Officer shall not be held responsible for any chiarge, lien, encumbrances. property tax or any ofher dues o the Gavernment ar anybody

[ comprising of Profit/(Loss) for the period (after tax) n respecd of the aforesaid property. (13) Further interest wil be charged as applicable, as per the boan documents on the amount cutstanding in the notice and incidental expenses, costs, efc. isdue

and Other Comprehensive Income (after tax)] and payable til its actual realization. (14} The nolice is hareby phven 1o the Borrowens) | Morgagors) o remain preseént parsonaly al the bme of sabe and they can brng the Inlending

- - - i buysnpurchassrs for purchasing the iImmoveable praperty as descnbed hesainabove, a5 par the pariculars of fhe Terms and condibions of sals. {15) Onéna E-auchon paricipation is mandabany in

6 | Paid-up Equity share capital( 1,445.00 1,445.00 1,445.00 1,445.00 1,445.00 1445.00 the auction process by making applicafion in prescribed format which is available slong-with the offeritender document on the website. Bidders are advised o go through fhe websde
_| Facevalue of Rs.10/- each : = J _ __ ; hitps:!fwara bankesuctipns.com! for detailed ierms and conditions of auction sale before submitting their bids and feking pan in e-auciion sale proceadings. Onling bidding wil take place at web-
7 | Other Equity (excluding Revaluation Reserve) 365.28 365.28 329,56 758.83 758.83 716.96 site of organization as mentioned henginabowe. and shad be subject 1o thelerms snd conditions containgd in the tender document, The Tender Document and detailed Terms and Condifions fior the

Auciion may be downloaded from the website hilps iy bankeauctions. com/ of the same may ako be cobecied from the concamed Branch offiog of HDB Firancial Services Limited. & copy of the
Bid farm along with the enclesura submitbted online {aiso menboning LT Numbiér) shall be handed over io. Mr. Vikas Anand Mob, No. 9711010384; at HDB FINANCIAL SERVICES LIMITED,

as per the audited balance sheet _
8 | Earning per Equity Share ( FV Rs10/-per share) 5 ADDRESS- : , 2nd Floor Cify Mall, Chandni Chowk Karmfa Nagar, Agra, Uttar Pradash-282005 on or bafore date and time mentionad shove. (Please refer la the details mentionad in table above)

(not annualised) . {16) The property shall be'sald on "As is Whene is Basss” and "As i3 What 1s Basis” condition and the intending bidder should make discreet enquines as regards — encumbrance, charge and
a) Basic 010 0.22 0.24 | 0.09 0.3 0.22 statutory outsianding on the propery of any auihority besides the Company's charges and should satisfy themselves. about the Sifle, extent, guality and quantity of the property before submitting

: : : : . . . thesr bid. Mo ckaim of whatsoever naturg regarding the property put for sale, charges and encurmbrances ovar the property or any other matier ate, will be entertained aftér submission of the onling
b) Diluted 0.10 0.22 0.24 0.09 0.23 0.22 bal and 21 any slage thereaftes. The Campany shall not ba responsible for anything whatsoever includng damages or evicton groceeding, el The inteading biddar shall indemniiy the lenants as

well as the Company in this regard, The purchaser shall lake nacessary achion for eviction of lenant | setlement of tenant anly in accordance with tha Lew. Tha Company prassas inlo servica the
principle of caveat empior. [17) This publication is 208 "5 (Thirdy) daye" of nobce to the Bormower | Mordgagor | Guaraniors of the sbovea said lonan account pursusnt bo russ 62, B(8) and Ruls B of
Securily Inferes! (Enforcement] Rules 2002, 1o discharge the ligility in full and pay the disss as menfionsd ebave slangwith upto dele interest and expenses wilthin 15 [Thary) days” of from the
date of this notice failing which the Securad asset will be soid &s per the terms and condifions mentioned ahove, In case there i any discrepancy between the publicafions of Sale nofice in English

Note:-
The above is an extract of detailed format of Quarterly/Annual financial Results filed with Stock Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements )Regulations, 2015. The full format of the Quarterly/Annual Financial Results are available on the website of BSE Limited( www.bseindia.com )and on the company's

website( www.mishkaexim.com ). For MISHKA EXIM LIMITED and Viernacular newspaper, than in such case the English newspaper wil supersede the vernacular newspaper and it shall be congidenad as the finad copy. thus ramoving the ambiguity. If the
Sd/- borrowen mortgagors pays the amount due ko the Company, in lull before the date of safe, auction isliable to be stopped
RAJNEESH GUPTA Forfurther details and queres, contact Authorized Officer, HDB FINANCIAL SERVICES LIMITED Mr Vikas Anand : 09711010384, AUTHORISED OFFICER
Place : Delhi (MANAGING DIRECTOR) Place: Agra , Date: 03.05.2025 HDE FINANCIAL SERVICES LIMITED
Dated : 02/05/2025 DIN No.00132141
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